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Department of Power/Tata Power DDL

In this regard we would like to inform you that the
electricity network in the subject area is currently being
running on HVDS (High Voltage Distribution System)
network. An option and feasibility was explored for
installation of new street lights on the existing HVDS but
same cannot be done due to safety and technical
feasibility.

We would also like to draw to your kind attention that
a joint site visit has already been conducted at K. A and
L Block Wazirpur J.J. Colony on 07-08-2024 to explore
the feasibility of conversion from HVDS network to
LVDS network. During the visit it has been observed
that shifting/conversion of existing network is technically
feasible subject to availability of suitable space for
installation of transformers and other electric equipments
with written consent from respective LOA i.e. DUSIB.
Tentative cost for this conversion work in above said
three blocks only will be approx 2 crore and final
estimate is subject to ETC approval. Matter has already
been communicated to Hon’ble MLA vide our letter no.
TPDDL/ga/2024/226 DATED 13.08.2024. Copy of the
said letter is enclosed and marked as Annexure-A.

Matter was also discussed during meeting convened
by Hon’ble Minister of Power wherein all situation has
been explained to Hon’ble Minister and also
communicated vide our letter no. TPDDL/GA/2024/238.
Copy of the same is enclosed and marked as
Annexure-B
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. INDUSTRIES DEPARTMENT
NOTIFICATION
Delhi, the 11th November, 2011
" No.F Comm/C1/2007/31 [(Vol. II1)/5043 —1In excrcisc of the powers con ferred by Scction 32 of the Delhi Indus-
. Development, Operation and Maintenance Act, 2010 (Dethi Act, 08 of 2010), the Government ol National Capital
4tory of Delhi, after consultation with Dethi State Industrial and Infrastructuce Development Corporat ion Ld. in regards
Jatters concerning it, hercby makes the following rules, namely '— ¥

The Delhi Industrial Development, Operation and Maintenance Rules, 2011 !
CHAPTER1 - 1
PRELIMINARY
1.Short title and Commencement.—(1) These rules may be called the Delhi Industrial Development, ()pcralinn\
d Maintenance Rules, 2011.
(2) They shall come into force on the datc of their publication in the Official Gazeue. i

7. Definitions.—{(1) In these rules, unless the context otherwise requires,

(a) "Act” means the Delhi Industrial Development, Opcration and Maintenance Act, 2010 elhr Act, D8 of 2010).

(b) “company” means company as defincd in Section 3 of the Companics Act. 1956 (1 ol 1936%

(c) “firm” means a firm as defined in Section 4 ofthe Indian Partnership Act, 1932 (9 of 1932):

(d) “Managing Director’” means the Managing Director of the Corporation appointed by the Ciovernment:

(c) “notification™ means & notification published in the o fficial Gazetie,

(0 “gecupier” in relation to any establishment, factory or prcmisc&_ means the person whe has control over 1he
affairs of the cstablishment, factory of premises, s the casc may be. and includes. m relation o any sub-
stance, the person in possession of the substance;

(g) “‘user’ mcans any establishment, factory of premises \ocated within the industrial arci Using SCVIECs such as
construction OF maintenance or roads, drainage, operation and maintcnancce 0 { Common L:1Tlument Treatment
Plants (CETPs) and such other scrvices and cmenities as may be provided by the € orporation.

(2) Words and expressions used in these tules and not de fined but defined in the Act shall have the meanings

respectively assigned to them in the Act.

N
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CHAPTERII
FUNCTIONS
3. Time frame for transfer of all industrial estates/areas to the Corporation under sub-clause (1) of clause (ii) of
wtion 4 of the Act.—(1) All the industrial arcas/estates and flatted factories complexcs which arc persently with the
unicipal Corporation of Delhi, Delhi Development Authority and the Industries Department shall stand trans ferred to the
arporation with cffect from the date of publication of these rules in the official Gazette for the purposc of sceuring and
sisting in the rapid and orderly cstablishment and organisation of industrics in industrics arcas/cstales and flatted
ctories complexes and for their operation and maintcnance and management under the Act.
(2) Physical handing over/taking over of the transferred industrial areas, industrial estatcs and flatted factories
ymplexes shall be completed within 90 days from the date of comtmencement of the Rules.
4. Functions to be performed by the Corporation under sub-clause (g) of clause (ii) of Scction 4 of the Act.—The
ovemnment may by notification in the official Gazette, assign any other functions not specified mentioned in sub-clausc (a)
(h) of clausc (ii) of Section 4 of the Act to the Corporation as may be nccessary for the purposes of this ActL.
CHAFTER-II
ALLOTMENT OF DEVELOPED PLOTS, FACTORY SHEDS, BUILDINGS OR PARTS
OF BUILDINGS, RESIDENTIAL TENEMENTS
5. Conditions to lease, sell, exchange or otherwise transfer property under Section 5(a) of the Act.—The
orporation may with the prior approval of the Government provide for terms and conditions on which to lease, sell,
tchange or otherwise transfer any property held by it under different schemes and categories in the regulations framed
ider Section 33 of the Act.
6. Allotment of developed land under Section 5(d) of the Act.—(1 ) The Corporation shall with the prior approval of
¢ Govemment formulate policies for allotment of developed land for public utilities, community facilitics, open spaces,

orks, residential purposes, industrial and commercial uses and such purposes as may be specificd from time to time on
ich terms and conditions and at such rate and to such categories of persons as may be provided for in the allotment policy
hich shall be incorporated in the regulations [ramed under Section 33 of the Act.
(2) To formulate policies under this rulc, the Corporation may consult such stakcholders as it may consider
zcessary.
~ 7. Policy guidelines (o evict the aliottee under Section 5(c) of the Act.—(1) The Corporation may modify or rescind
lotments made with the approval of the Lessor for any one or all of the following reasons :—

(a) Ifitis discovered that allotment/leasc has been obtained by supression of any fact or by any mis-statement o
mis-representation or fraud.

(by Violation of terins and conditions of allotment and/or lease agreement or both by the lessee.
(c) Violation of any of the provisions of the Act.

(d) The following shall not be treated as violations :—
(i) The allottee/occupier runaing industrial aclivity other than for which the plot is allotted but is in
conformity to the Master Plan of Delhi in forcc. :

(i) The allottec/occupicr runnmg permissible commercial activity subject to obtaining approval of the
Municipal Corporation of Delhi or Delhi Development Authority and/or Corporation as the case may be.

(i) Premises given on rent to any other firm/company/person with the approval of the Corporation for
carrying out penmissible activities.

(2) It shall be Jawful for the Lessor, notwithstanding the waiver of any previous cause or right of re-entry upon

ie industrial plot and the building thereon/shed/flatted factory hereby demised to re-cnter upon and take possession of

«¢ industrial plot and the buildings and the fixtures thereon and thereupon his Lease /Allounent shall cease and determsin
1d the lessec shall not be entitled to any compensation whatsoever nor to the return of any premium paid by the lesser

(3) Notwithstanding anything contained to the contrary in the lease-deed and the allotment letter, the Lessor may
ithout prejudice to his right of re-eatry as aforesaid, and in his absolute discretion, waive or condone breaches. lempieary
- otherwise on reccipt of such amount and on such terms and conditions as may be determined by him and gy o'
:cept the payment of the said sum or sums or the rent which shall be arrcar together with simple interest at the rate vl
ghteen percent per annum or at such rate as may be fixed by the Government from time to time.

,“’H-{C
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‘g ) No forfeiture or re-entry shall be effected until the Lessor has served on the lessee a notice in
writing — '

(a) specifying the particular breach complained of, and

(b) ifthe breach is capable of remedy, requiring the Lessee to remedy the breach.
: (5) All notices, orders shall be served in terms of Sections 15 and 23 ol the Act.

{6) Replics to the show-cause notice shall be exawmined by the Corporation and if the said reply is found to be

| unsatisfactory the Corporation may cancel the allotment of the plot/shed /flatted factory with the approval of Lessor and

;ssue order of determination of the lease. Reasonable opportunity of being heard shall be given to the plov/shed/flatted

factory holder and the prescnl occupant( s) on the plovshed IMatted factory before determination of the lease. A detailed

order of determination specifying thercin the grounds of determination and he reasons aé to why the reply from the
allottee has not been found satisfactory shall be passed by the Corporation.

(7) The allottee may if he so desires file review application against the order of determination to the Lessor for
restoration of lease within 30 days from the date of receipt of the determination order. In case no revicw application is filed
within the spegified period of 30 days, the Lessec will be directed to hand over peaceful possession of the plot/shed?
flatted factory within 7 days from the date of issue of such directions. In the event of Lessec refusing to hand over
peaceful possession of the allotted plot/shed /flatted factory, eviction proceedings may be initiated by the Corporation by
filing cviction case before the Estate Officer appointed by the Government by notification in the Official Gazete. under the
Public Premises (Eviction of Unauthorized Occupants) Act, 1971

(8) Similarly, on rejection of review application filed by the lessee, the eviction procecdings may be initiated by
the Corporation in terms of sub-tule (7) above.

(9) The lease will be restored to the absolute satisfaction of Lessor as regards removal of the breach of the terms
and canditions and subject to recovery of the restoration charges as may be fixed by the Lessor {rom time to ime.

8. Levy vf fees nnd charges for providing services under Section 6 of the Act—{(1) Thc users of the services
such as construction, maintenance of roads, drainage, operation and maintenance of Common Effluent Treatment Plants
(CETPs) and such other scrvices and amenities as may be provided by the Corporation, shall be required Lo pay part of the
expenditure incurred on the operation and maintenance as may be fixed by the Corporation. Each industrial area/industrial
estate / flatted factorics complex shall be considered as a separate cost centre for the purposes of service charges. The
Corporation shall levy and collect from cach user the apportioned share of fec and charges piyable by him. The
manner of calculation of the share of fee and charges among the users shall be in accordance with the formula given in
Schedule-1. - :
" (2) The users of Common Effluent Treatment Plaats (CETPs) shall have to pay proportionate share of their
respective contribution worked out as per the formula given in Conunon Effluent Treatment Plant Act, 2000 and the
Common Effluent Treatment Plant Rules, 2001 made thereunder. :

(3) The users of any future Common Effluent Treatment Plant built by the Corporation in any industrial area,
industrial estate, flatted factories complex or any area operated and maintained by the Corporation under the Act shall
have to pay proportionate share of their respective contribution worked out as per fonnula given in Rule §(2) above.

(4) Users of only those industrial areas, shall have to pay for operation and maintenance of Common Effluent
Treatment Plaat (s) where operation and maintenance of Common Efflsent Treatment Plaats is entrusied (o the Corporation.

(5) Uscrs of industrial areas where operation and maintenance of Common Effluent Treatment Plant is with the
Common Effluent Treatment Plant Society, shall continue to pay to the respective Society towards the cost of operation
and maintenance of Common Effluent Treatment Plant. :

(6) The manner of collection of the share of fee and charges.—The collection of the share of fee and charges
shall be madc in the following manner :—

(i) The Corporation shall issue demand letter to (he users directly and/or throu gh any agency/association
of industrial plot holders nominated by the Corporation.

(i) The users to whom the demand letter has been served shall deposit the dues with the Comporation and/
or the agency/association of indusirial plot holders nominated by the Corporation within the specilicd
period,

(i) In the event of failure or refusal to pay the apportioned fee by (he user, the Corporation may initiate

recovery proceedings against such users for recovery of fec and charges alongwith interest atsuch rate
as the Government may fix from time to time as arrears of land revenue under Scction 22 of the Act.

’Ho/g
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o m——

9. Creation of Industrizal Development, Operntion and Maintenance Fund under Section B ofthe Act—{1)The
Corporation shall open and operate a scparate sccount(s) in respect of cach industrial arca/flatted factorics complex inany
of the scheduled bank and all receipts under the ‘Industrial Development, Operation and Maintenance Funds' shall be
deposited in the said account(s). All expenses mentioned under rule 11 below shall be met by the Corporation from this/
these account(s).

{2) The components of industrial development, operation and maintenance fund under clause (d) and (e)
sub-section (1) of Section 8 of the Act ghall be as under :—

(a)

(b)

all monies received by the Corporation -from the rent/disposal of lands, buildings and other propertics
movable and immovable, transferred under the Act though shall form part of the Fund but shall be used by
the Corporation for scquisition and development of industrial arcas, industrial estates and flatted factories
complexes.

all monics received by the Corporation by way of ground rents, parking fee, entry fee ol heavy vehicles in
the industrial area/cstate/flattcd factories complex, hoardings, paid public toilets.

10. Application of Industriz Development, @peration and Maintenance Fund under Section 9 of the Act—The
Corporation shall have the authority to spend sums from the fund for the purposes

()

(2)

3

(4)

(©)

™

@)

&)

(10)

(1
(12)

(3

cstablishment, growth _n.nd development of industrial arcas, industrial esiztes and flatted factories complexes
in the National Capital Territory of Delhi under the Act: ;

establish, operate, maintain and manage industrial cstates selected and notified by the Govemment under
the Act including the existing industrial areas, industrial estates and falted factory complexes in the
National Capital Territory of Delhi;

for development and construction of buildings, flatted factories complexes and development of industrial
plots at sites selected and notified by the Government in the National Capital Territory of Delhi under the
Act for the purpose and make them available for any industries and class of industries:

lo provide amenities and common facilities in industrial estates, industrial arcus and flaued factory complexes
and construct #nd maintain or cause to be maintained works and buildiags therefor:

to construct buildings for the housing of the employces of industries in industrial estutes, industrial arcas
and flatted factorics complexes developed by the Corporation in the National Capnal Territory of Delbi
under the Act;

to make payments to the consultants, architects, or persons or contractors engaged 10 issist the Corporation
in performance of its functions;

to make payment (o agencics, or persons cagaged for watch and ward and sccurity ol the assets created

with the Fund under the Act;

to make payment to the employccs engaged by the Corporation {or carrying out development, operation
and maintenance and other functions related to it under the Act:

to mect expenditure to be incurred—
(i) within any area taken up for development under Section 5(b) of the Act, and

(ii) for the purposes of — (a) carrying gas, water, clectricity from a source ol supply to. or (b) constructing
any sewers or drains nccessary for carrying olf the workings and waste liquids of an industrial process;

to make payment of compensation to all persons interested as defined inthe Land \eyuisition Act, 1894
and entitled towards the acquisition of land acquired for development of industnal estates, industrial
arcas, canstruction and developinent of flatted factories under the ey

to make payment of full compensation ta 21l persons entitled lor any damage sustained by the Corporation;

{0 make payment towards publication of advertisements, literature, brochures. cte. for carrying out functions
ol the Corporations for the purposes of the Act,

Any other expenditure incurred by the Corporation for carrying oul the functions assigned o 1t under

Sections 4 and 5 of the Acl.

T
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. the plot was delivered to him by the Corporation and the unutilized portion is capable of sub-division 50 as (o make it

““f“"f‘;r accommodating any other industry, the Government may, notwithstanding anything contained in any contract
or in any law for the time being in force before the expiry of six months from the date of receipts of such report issue to the
plot holder and all other persons interested in the plot, notices to show-cause why such unutilized portion should not be
acquired for the purpose of being utilized for accommodating another industry.

The following shall not be trcated as unutilized portion if :
() The allotteec/occupier running industrial activity other than for which the plotis allotted but is
in conformity to the Master Plan of Delhi in force.

(i) The allottee/occupicr running permissible commercial activity subject to obtaining 'No
Objection Certificate’ from the lease management agency in terms of provisions of the lease
decd and approval of the Local Body and payment of conversion charges as notificd by the
Ministry of Urban Development, Government of India and/or the Local Body, as the case may
be, from time to time. However, commercial activity sha Il ot be allowed on the plots allotted
under the relocation scheme.

(i) Premiscs given onrentto any other firm/company/person for industrial activitics or commercial
activities where permission for conversion from industrial activity to commercial activity has
been obtained and conversion charges have been paid in terms of (ii) above. This will be
applicable only in respect of thosc premises which have been got converted into frechold and/
or where subletting permission has been obtained from the Lessor. However, commercial activity
shall not be allowed on the plots allotted under the relocation scheme.

(iv) Where the land is being used in conformity to the Master Plan of Delhiin loree.

(v) Where building is constructed in accordance with the building bye-laws and Master Plan of
Declhi in force. '

CHAPTER-VI
SUPPLEMENTARY AND MISCELLANEQUS PROVISIONS
15, Services of natices, etc. under section 23 of the Act.—(1) All notices, orders and other documents be deemed
duly served in the manner laid down as under :—

(a) where the person to be served is a company, the service is effected in accordance with the provisions
of Section 51 of the Companies Act, 1956 (1 of 1956);

() where the person to be served is a firm, il the document is addressed Lo the firm at its principal place
of business, identifying it by the name or style under which its business is carricd on, and is cither--
‘() ifsuch person cannot be found, is affixed on some conspicuous part of his last known place of

fesidence or business or is given or tendered to any of its partners or some adult member ol his
family or is zffixed on some conspicuous part of the land or building to which it relates, or

(ii) is sent under a certificate of posting or by registered post; '

(c) where the person to be served is a statutory public body or a corporation or a socicty or other body,
if the document is addressed to the secretary, treasurer or other head officer of that body, corporation
or society at its principal office and is either—

@ is given'or tendered to him, or

(i) ifsuch person cannot be found, is affixed on some conspicuous part of his last known place of
residence or business or is given or tendered to some adult member of his family oris affixed on
some conspicuous part of the land or building to which it relates; or

(iii) is sent under a certificate of posting or by registered post;
(d) in any other case, if the documents is addressed to the person (o be served and
() isgivenor tendered to him, or
(i) ifsuchpersoncannotbe found, is affixed on some conspicuous part of his last known place of
residence or business or is given or tendercd to some adult member of his family or is affixed on
some conspicuous part of the land or building to which it relates, or
(i) is sent under a certificate of posting or by registered post 1o that person.

(2) Any document which is required or authorized to be served on the owner or occupicr of any land or
building may be addressed "the owner" or “the occupier”, as (he casc may be. ofthut land or building
(naming that land or building) without further name or description and shall be deemed o be duly
served—
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CHAPTER-IV

11. Annual Financial Statement and other statements and reports to be furnished by the corporation and

manner of maintalning accounts under sections 11 and 12 of the Act.

(1) Budget and programme of work.—(1) The Corporation shall submit to the Government before the st day
of February of cach year the annual financial statcment and programme of work for the succeeding financial
year. ;

(2) The annual financial statement and the supplementary financial statement, ilany, shall be in Form ‘A" and
the programme of work in Form 'B' and these statements shall be uploaded on the web-sitc of DSHDC.

(3) The Corporation shall also forward to the Government with its programme of work. a note giving history
and description of each scheme including inter alia the progress made, cxpenditure incurred and receipts
accrued in the previous years in respect of continuing schemes. 3

(4) The Corporation shall be competent to make variations in the programme o work in (he course of the year.

(5) The Corporation shall bring to the notice of the Government all such variations and re-appropriations oul
of the sanctioned budget by a supplementary financial statement, if any, in Form 'A’ and programme of
work inForm 'B".

The note shall, in particular, bring out the Financial implication of cach scheme.

12. Maintaining of accounts.—(1) For the purpose of this Act, the accounts of the Corporation shall be prepared

and maintained in the system as on time being followed by the Corporation.

(2) The annual statement of accounts (o be submitted to the Government under sub-section (3) of Section 12
of the Act shall be in Form 'C.

(3) The Corporation shall cause separate regular accounts to be kept in respect of the Fund in relation to its
business and transactions under the Act. -

13. Annual report and other returns.—(1) The Corporation shall within three months of the date of closing of

each financial year submit to the Government an annual report relating to account of the Corporation under the Act.

(2) “The report shall contain infer alia particulars regarding the :—

(a) industrial areas/cstates and flatted factorics complexes cntrusted to the Corporation by the
Government for development, operation and maintenance under the Act;
(b) Programme of work for the year under report;
(c) Progress of work during the year under the Act with particular reference to the
@) land acquired,
(1) development carried out,
(i) amenities provided
(iv) industries established in the industrial arcas/estates, and” .
(v) details of any other activities entrusted to and undertaken by the Corporation under and in
accordance with the Act;
(d) Finance for Corporation, for activitics under the Act;
(c) Establishment under the Corporation and Administration of its business for activitics under the Act;
(f) Directions given by the Govemment o the Corporation under the Act and their compliance;

(3) The Corporation shall also submit to the Gavernment in April, July, October and January of each
year, a progress report based on il's working and accounts under the Actupto the end of the quarter

immediately proceeding the months aforesaid.

CHAPTER-V
UNUTILIZED SURPLUS LANDS IN INDUSTRIAL AREAS

14. Acquisition of unutilized surplus Iandsin industrial areas and allotment to other industrics under Sectionl5
of the Act—Scction 15(4) of the Act provides that upon the report submitted by the Corporation, the Government is
satisfied that any plot holder has not utilized the minimum permissible buildable area as per building byc-laws of his plot
during the maximum permissible period fixed by the Government from time to time from the datc on which possession of
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rdelivered in accordance with clause (d) ol sub-section (1). o1

y thereof so addressed, i given or tendered Lo some person un
the land or butlding to whom it can be delivered,

S . (a) " if the document s0 addressed is sent o

(b) if the document s0 addressed or a cap
the land or building or, where there is no person on

% is alfixed to some conspicuous part of the fand or building.
ith this seetion, the documeut shall be deemed

L}
l

(3) Where a document is served on the irm in accordance w
to be served on cach pariner.
(4) For the purpose of enabling any document to
(il any) of the property may be required by notice i
the casc may be, to state t
16. Filing of complaint under Section 28 of
Industries in the Delhi Government and Jor Exceutive Engincer in the Corporation
authorized by the Corporation to file complaint of any offence relating to property

Act in the Corporation, in the Court.

be served on the owner of
n writing by the Goverment ot the
ol |
the rank of Deputy Commissioner of
shall be either generally or specifically
belonging to, or vested by or under this

he name and address of the owner there
the Act.—An officer nol below

any property, the occupiet
Corporation, as

SCHEDULE-1
(Sce Rule -8)
(im Rs.)
(1 ; Total estimated expenditure to be incuired in a
providing amenitics in the industrial areal :
industrial cstate/flatted factories complex
Rl

(2) Total estimated receipts 10 be credited (o the
. Industrial Devclopment, Operation and

Maintenance Fund under Section &(1)(a),
8(1)(b), 8(1)(c),and 8 (2) ofthe Act

3) 1xcess of expenditure over receipts

4) Pi-.centage of cxcess of expendituic aver
receipls to be recovered from the users (1o be
decided by the Corporation)

(5) Total Fee to be recovered from the uscrs.

6) Total arca of the plots in the industrial arca/
industrial estate/flatted factories complex
occupied by the users. |

@] Share of fee/charges of each plot holder

(Ea-RI)-" Sk
X%

X i
—_— SE)Y M
100 o

A Sq.mtr.

_hi_ x Arca olplov
A Natted lactory
under possession

of the plot holder
e L e

FORM ‘A’
[See Rule 11(1) (2) ()]
ANNUAL FINANCIAL STATEMENT

1. Budget cstimates of the Corporation {or (e YEAr ..o ersscees
REVENUE RECEIPTS)

P

Sub-hcads Acluals Budget Revised
for Fstimated Esumates
previous for current for the
year year currenl

ycar
U] @) &) @)

. Subventions,
grants, loans,
advances Or
otherwise veceived
from Government

———— ——————— A

(Rs. In thousands)

Remarks

Budget

Lstimates
lor next lor
decrease)

(Lxplanation
N rease

vear

i ()
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(2)

3) @

)

(6)

AW e

Fees

Ground Rent
Disposal of land,
buildings and other
propertics movable
and immovable
Annual rent of
land leased
Annual rentl of
buildings

Service Charges
Conversion charpes
Misccellancous

c.g. fines from
contraclorss,
forfeiturc of
deposits, interest

Total: —

Deficit

{1 BUDGET ESTIMATES OF THE CORPORATION FOR THE

YEAR

(REVENUE EXPENDITURE)

(Rs. In thousands)

Sub-hecads

Actual
for
previous
year

Budpet
Estimated
lor current
year

Revised
Estimates

for the
current
year

Budget |
Estimates

Remarks
(Explanation
for increasc!
decreasc)

0

@)

()

@

(5)

(6)

Administrative
Expensces

(a) Establishment and
other charges

(b) Contingencics
Total |

Deduct......... per
cent transferred to
development
expenditure in capital
account.

Net

Execulive
Expenses--~

(a) Establishment and
other charges.

(b) Contingencics
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0. & @ ) Q) () (6)

- —

Total 1T

cent transferred to

development
expenditure in capital
account.

Net. -

l. Water supply and
Electricity Supply
Charges

IV. Maintenance and
repairs —

Deduct ------- percent
transferred to
development
expenditure in capital
account

(V) Depreciation

(VD) Expenditurein
connection with issue

of loans.
(Vi) Intercst on
loans
(VIID) Sinking Fund
Transfers -
(IX) Miscellaneous
TOTAL:
SURPLUS:
(1) BUDGET ESTIMATE OF THE CORPORATION FOR THE YEAR ...
(CAPITAL RECEITS)
! (Rs. In thousands)
Budget Head Actual for  Budget Revised Bugdet Remarks
previous Estimated  Eslimates Estimates (Explanation for
year forcurrent  for the current for next ycar  increase/
ycar year decreasc)
(1 : (2) 3) (4) (5) 6 -
(1) Loans received—
. (a) From Government

(b) Owner loans (public or private)
(2) Deposits—
(a) For lease of plots and buildings
(b) Other deposits
(3) Miscclianeous
(4) Sinking Fund transfers from Revenue
Deduct—Investments
TOTAL '
Capital Deficit
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(IV) BUDGET ESTIMATE OF THE CORPORATION FORTHE YEAR........
(CAPITAL EXIENDITURE)
(Rs. Tu thousands)
Budget Heads Actual for  Budget Revised Bugdet : Remarks
previous Estimated  Estimales Estimates (kxplanation
year - forcurrent  for the current for incrcase/
year year deereasc)
m 03] @) - 4) (5) (6)
(I) Fixed Assets
(1) Development of

(a) Industrial arcas and Estates and
Flatted Factories Complexes

(b) Operation and Maintenance of
Industrial Arcas and Estates and
Flatted Factories Complexes

(I11) Development of
other Schemes.

(IV) Development of
Schemes

undertaken for and on behall of
Government.

Less deposits from
Government,

(V) Development of Schemes

undertaken on behalf of bodies
other than Government
Less Deposits

(V1) Stock
(VII) Advances
(V) Sundry Creditors (—)
TOTAL
Capital Surplus: X
(V)BUDGET FSTIMATE OF TILE CORPORATION FORTHE YEAR v
(DETAILS OF SCHEME) '
(Rs In thousands)
Name of Scheme Total Expenditure  Actual is’ Budget Revised Budget Remarks
estimated upto 3Ist  for previous  Estimales. Estimate Estimates  (Explanation
cost March 20..... year for current  for current for increase?
year year decreasc)
(1) 2) @) “) (3) (6) Q) (8)

1. Survey and Planning
2. Roads

3. Water and waste water
4. Storm water drains

5. Electrical works




@ & G @ (5 © M ®
(b) other Joans (iif) Technicians sheds.
eash or works (iv) Flatted Factory
expenditure Buildings

Less receipts on

Capital Account.
B. l.oans from 2. Waler supply

public (separate
licsds to be
pened for cach
ISsuc) '
C. Deposits
received from
Governiments
for scheme.
undertaken
for and on
behalf ol
Government.
D. Deposits for
schemes entrus-
ted by bodies
other than
Govermment.
k. Deposits—
(1) FFoclcasc
for plots and
Buildings.
(i) Developed
parts of the state.
(ii) Developing
parts of the State

(ii_i)‘l'cchnicians
sheds

(iv) Flatted Factory
buildings

(2) For sheds in |
Functional Estate
(3) For annual rent
of land |cased

(4) Miscellancous
Deposits held on
behatlof
Government.

(5) Other Deposits.
I. Sundry creditors
(i, Sinking FFund

H. Surplus

e ———— S

i ——————— I—

schemes expenditure

Less Receipts on
Capital account
3. Residential
Buildings.

4. Other asscls
Less
depreciation.

5.Stock in hand

6. Cash

7. Renttance
Inter-divisional
adjusuncents.

%, Sinking Fund
[nvestment Account

(1) Investmenis

(i) Cashat B ank
(i) A cenicd interest
9. Advances

(a) Due from State
Ciovernment
(h) On account
advance

(¢) Miscellancous
Advances,
(d) Advanees W

“Conporaton cployees

©

R

217
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(1, 2 ) @) &) (6) (7 (%)
6. Horticulture o
7. Buildings

8. Miscellancous

including contingencies
Total

Révenue Surplis: Revenue Deficit:
Capita) Sumlus: Capital Delieit:

Explanatory Note:

FOoRM“B"
fsee Rule 11(1)(2)(5)]
ANNUALPROGRAMME OF WORK
Serial No. Nameofl Estimated  Estimated [xtimated i _S_alicnl leatures,
Scheme cost of the  cxpenditure  receipts amenitics and
work _in the year for tacilitics to
which proganiime Industrics
; is proposcd
W @ 3) W ) (©)
FORM“C™

[see Rule 12(2)]
DELHISTATE INDUS’IRI}\LAND INFRASTRUCTURE DEVELOPMENT CORPORATION
() BALANCE SHEETAS ON 31STMARCIH -

{(Rs. In thousan

At the Liabilitics Totalof Totalof Totalof Atthe  Asscls Totwlol  lotal ol
end of detailed  sub- major  end of sub- major head
head head head head
m @ ] ® @ )] (6) Q) @) )
: A. Amount re- {. [ndustrial Arcas e
payable to the and Estales:-
Government (1) Developed parts
Loans - of the Siate
(a) Expenditure (ii) Developing parls

of B.L.D. of the State,
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i
i) Slax.f.:cnl showing cxpenditure on Development of Industrial Areas and Estate-Developed parts as on
T A e O DR ot
(Assets-Ttem 2)

(Rs. in thousands)

Up to31st March, v

5L Name of Development  Administrative Interest Total Development
No the Scheme Expenditure Charges Expenditure Expenditure
1) ) 3) - @ ) ©) M

(Rs. in thousunds)

Up to31st March,
Sdministrative  Interest Total Development Administrative  Interest Development
Zharges Expenditure  Expenditure Charges lixpenditure
8) © (10) (1 (12) (13) (14)

iv) Schedule of other Assets as on 3 15t March ...
' (Assets-Ttem 4)

Balanee as on  Remarks

. Nameofl Balanceason  Additicus Totalason  Disposals Depreciation
do. Assets  3lstMarch 31st March 3181 March
n &) i4) (3) Q) G) (X &)

K
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3 )

(6) 7

®)

©)

(e) Amount
recoverable.

10. Preliminary

expenscs in
connection with
issue of

Loan Bonds-

(1) Discount on
loan bonds

(if) Other Expenditure
deficit for.

(ii) Statement showing cxpenditure in Development of Industrial Arcas and Estates

Assets-Item 1(i)

(Rs. in thousand

Up 10 31StMATCh..........recerre s ssasrescnsonsassntinacasssnsinasss
Serial Industrial Development Administrative "Total Expenditure
' Expenditure Charges
(n @ 3 @) )
(Rs. in thousands
Upto31stMarch.......cinns o sissnness
Development  Administrative  Total Development Administrative Total
Lxpenditure  Charges Expenditure _Expcndilurc Charges < Iixpenditure
() @ ®) ® (10) o an




(Rs. inthow
i For Expenditure Totalof  Totalof lor ncome  Totalol
; Previous Sub-Head Major-Ilecad  previous Sth-flead
Ycar yeur - L S [ S
M @) 0@ ® e .
3. Water Supply Schemes and
Residential Building
(a) Water Supply :
(i) Establishient

(if) Maintenance and Repairs
(i11) Royalty Charges
(iv) Interest
(b) Residential Buildings
(1) Establishment
(ii) Maintenapce and Repans
(iit) Interest
4. Maintenance and Repairs
Less : Recoveries ou hiring ol Tool and
Plants
Less : 100 per cemt
transferred to Development Expenditure......
Depreciation :—
(i) Executive
(i) Administrative
Less-Transferred to Development
Expenditure...........
6. Expenditurcin
connectlion with
issue of loans
7. Intercston [.oan:
Less :—
(1) Interest
capitalized :
{a) Water Supply
(b) Residential
buildings
(ii) Interest
transferred to :
(1) Iem3 (a)above......o
(2) Item 3 (b) above....ccvees
8. Miscellancous
9. Amount transfemed to
sinking Fund
10. Surplus for the year............. SN -
e - ; By Order ad s o
the L1 Governor of the Natonal Capual i o
CHAERERR 1 Sacs

W
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OFFICE OF THECHIEF ENGINEER[ELEET.)
F-1 Block, 10 FLOOR, Dr.SPM CIVIG CENTRE . W
I MARG.NEWY DELIN 110002

joﬁja ol | |
DU R ULLIT MUNICIPAL CORPORATION 9 [ JTA .—L

I -
No.CE(E)/NDMC/2021~227 47 Dateds 2171 [z 2
v

The Chiel Engineer(Electrical),
DSIDC, Technical Centro Gullding,
Wazirpur Industrial Area, -
Delty=1100352,

Sub: Regarding Handing Over of existing Streetlighting arrangement In Industrial
areas under the jurisdiction of North DMC to the PSIIDC, :

It Is to state that in compliance of Pr.Secy(UD), Govt.of HNCT of Delhi Orders
H0.13765/2011/UD/MB/16873 dated 02.12.2012 snd scgl:[lst,-q}uent to the dacls?on [t):k:n tijr:ﬁt‘:}::
Meeting held on 20.01.2012 under the Chairmanship of Chlef Secretary(GNCTD), duly ccnw.‘?f-';
;rmc letter No.EE(P&M)/321 dated 01.02,2012 regarding Trunsfer of Industrial Areas/Estztes
t_l_'c:rtm Municipal Corporation of Delh! to Delhl State Industrial and Infrastructure Dovelopmant

orporation(DSIIDC), whereln the Compelent Authorlly has approved transfer of the InSustasn
areas o DSIDC, after inventorization of afl the assels on the Lay Oul Plan and requesting af! tra
Chiel Engineers to take immediate necessary action for gelting the Inventorization of a8l the
assets on the LOP and thereafter transfer of sald Industrial areas to DSIIDC. A copy of the s2me
letter dated 01.02.2012 is attached herewlith for Information pleasa.

In this regard, It is to mention that varous complaints have been recelved with regard to
non-gvallability of lighting In seme of these Industrial oreas resulting increase of thefl ete, Sincs.
North DMC was In the impression that the ssis sites have already been handed over 2ro the
responsibliity of malintaining the streetlights reste with the DSIIDC whereas the DSIIDT was i
the impression that the sald sites have not been handed over Lill date, as such, both the agerges
were.nol been able to maintaln the streetlights in these areas. : -

<
-~
|

The Incenvenfence to the general public was discussed at the level of the Commissioner,
North DMC and Managing Director, DSIIDC. To find way for resolution of the problem, 1t wes
cecided to get a joint survey of these areas and prepare 8 plan/inventory for the same for
notionzl Hand over/Taking over. Accordingly, the concerned Chief Engmneer(Eiectricat} of the
North DMC as well as Chiefl Engineer(Electrical) of the DSIDC were directed to chalk gut the oizn
for inventorization of all the assets of streetlights of these Industrial areas. In ling with tha same,
Shri Sandeep Mittal, Executlve Engineer(Electrical)/North DMC and Shri Mukesh Mann, Executive
Engineer(Electrical)/DSIIDC, lave been nominated es Nodal Officers from respective organtzation
and they alongwith thelr team have been authorized to make joint survey of these sites and
prepare 3 Handing over/Taking over report on the same. The Inventory of streetlights in
these Industrial areas have been prepared jolntly by these officers and the First lot of
the said report have been prepared and attached herewith for information and furthes
signature please, :

Accordingly, as already settied, these need to be slgned by both the authurittes,‘ Twn
coples of the said First lot report, jointly prepared, have been signed by the_authcﬁnes of Korth
DMC(Handing Over) Is attached for signelures from your end 1e.DSIDC{Taking Over) and
necessary action {n order to avold Inconvenience of public at large.

This may please be accorded TOP FRIORITY.

ortli Dellil Municipal Corporation
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el s ‘,?jﬁlfe chief Engineer(Electiical),
S -.4\ SR, Yechnicnl Centre Bullding,
At Waaieous Industrial frea.
Ozt LARUSR,

Sul: Regarding Handing Over of existing Streetligiting arrangersnnt 1t Ipduglrial
areas under the furlsdiction of North BMC 1o the DSTIDC.

i, LI

It i5 to state thal In complionee of PrSacy(UD), Bovief NCT of Delny Crdrry
Mg 13/65/201 1/0D/ME716873 dated 02.12.2012 and subsequent to the decision Wken In
the Morting fieid on 20.01.2012 pider e Chatemanshi of Clhiel Secretary(GERITR), duly
canvaypd vide lalter Mo BCP&EMY/32T dated 01,02.2012 regarding Tranafer of Industein
Arpau/Estates  (rome Municpal Corporation of Delht 1o el State  Industeial ang
Infrostruciure Qevelopment Corporation{DSI1IDC), wherein the Cornpetemt Agthorily has
approved transier of the Industrial areas to DSHOC, after inventorization of all the pesels on
ihe Loy Out Plan and requesting all the Chiel Engineers Lo take immediate fecessary action .
for getting the imventorization of all Lhe assets on the LOP and thersaftor Wransler of sald
tndustrial areas to DSITIDE., A copy of the same letter dated 01.02.2012 Is sltached harewith
lor Information please.

In Uis regard, It 1s lo mention that various complainls have hean received with
regard 1o non-avallability of tiohting in some of these tndusteinl areas resulting fncrease of
theft ete. Sihce, North DMC was 1 the Impression that (he sold sftes have already heen
handed over and the responsibifity of maintaining the streethahts rests with (he DSHOG
wheteas the DSITDC was in the Impression that the said sites hove not beea fpnded ovear B
date, as such, both the agencies were hot been abie to moiftain the strectlights in thess
Areas.

The inconvenience ta the general public was discussed al the 1ewzl of the
Commilssioner, erstwhille North DMC and Managing Director, DSTIOC. To fing way for
resolution of the problem, it was decided to get & joinl survey of these areas and prepare £
plan/inveatory for the same for notional Hand over/Taking over. Accordingly, the concerned
Chie! Englneer(Electrical) of the North DHC as well as Chief Cngipeer(Electnicat) of the
GSIDG were directed to chalk oul the plan for invertorzation ol ol the assels of
atrectliohts of these Indpstrial sreas. in lne with the same, Sho Santleap Mittal, Executive
Engineer{Electrical )/erstwhile  North  DMC and Shel Mukesh Mann, Executive
Engineer(Electrical)/DSIOC, hove been nominated as Nodal Officers fram respeclive
organization and they alongwith thelr team have been authorizad to make joint survey of
these sites and prepare a Handing over/Taking over reporl on the same, The invqntnrv of
streetllghts in these Industcial dreas were prepared jolittly by these officers and
the First lot of the sald report was prepared and forwarded vide fetzer bearing
No.CE(E)}NDMC/2021-2?'_'_!42? dated 27.01.2022 for wformation and turthier
signature at your end(copy enclosed). However, the same has nol been Unallzed

as yel.

Accordingly, It s agaln submitted (hal these nead to be sigred by tu:u_x th
authorities. Two coples of the sard First lot report, Jointly prepared, hove biren signed l_"a’ the
authorities of MCO(Handing Over) and |5 altached for signdtures  fram your em:
i.¢.DSIIDC(Taking Over) and necessary action in arder Lo avald meonvenieine of pubthe &

large.

This may please be accorded TOP PRIORITY.

: As Above, Supdt.Enginedr(Elect) X
e punicipal Qoyperplinmg] Dethi
T ibpaher Engher {Tant b
e eporatie ol 3%
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MUNICIPAL CORPORATION OF DELHI

OFFICE OF THE CHIEF ENGINEER (ELECTRICAL)-I
Room No.1004, E-1 Block, 10t Floor, DR. SPM CIVIC CENTRE

J.L.N MARG, MINTO ROAD, NEW DELHI-110002.
Tel. No.011-23226011

No.C.E (E}-/MCD/2023/ & Dated:- 23/ U{ / 2024

Sh. Vivek Behl

Chief Engineer (Elect.) / DSIIDC,

Technical Centre Building,

Wazirpur Industrial Area,

Delhi-110052

Sub:-Regarding pending payment of Electricity Bills for Street lights under the jurisdiction of MCD

Ref:-. DSIIDC/CE/Elect.)/St.Lt/2022-23/68 Dated: 02/01/2023.

TPDDL/G&1/2022-23/1679 Dated: 21.11.2022.

This has reference to above, may please be recalled the orders from the Pr. Secy. (UD), Govt. of NCT of
Delhi, orders no.13/65/201 1/UD/MB/16873 dated: 02.12.2012 and decision taken in the meeting held on 20.01.2012
under the chairmanship of chief secretary (GNCTD), duly conveyed vide letter No.EE(P&M)/321 dated:
01.02.2012, regarding transfer of industrial areasfestates from Municipal Corporation of Delhi to Delhi State
Industrial and Infrastructure Development Corporation (DSIIDC), wherein the competent ‘authority has approved
transfer of the industrial areas to DSIIDC, after inventorisation of all the assets on the lay out plan and directing all
the Chief Engineers to take immediate necessary action for getting inventorisation of all the assets on the LOP and
thereafter transfer of said industrial areas to DSIIDC.

Subsequently, the matter was discussed at the level of the Commissioner, erstwhile North DMC and
Managing Director, DSIIDC and as decided iu this discussion, a joint team was formed to survey of these areas and
prepared a plan/inventory for the same for notional hand over/taking over. Accordingly, the inventory of streetlights
in these industrial areas were prepared jointly by the team and the first lot of the said report was prepared and
forwarded vide letter bearing no. C.E(E)/NDMC/2021-22/427 dated 27.01.2022 to DSIIDC for information and
further signature at the end of DSIIDC (copy enclosed). However, the same has not been finalized / t&kcn-_ovcr by
the DSIIDC, Subsequently, a no. of letters from respective Electrical divisions were communicated to M/s DSIIDC
for completion of handing-taking over formality and joint survey of remaining areas, in addition DSIIDC was also
requested for payment to M/s TPDDL towards the electricity bills for streetlighting in various industrial areas under
their jurisdiction, but neither any action nor replies have been received from DSIIDC in this regard. (Copies of the
letters are enclosed for ready reference. .

Now, in response to the FINAL DISCONNECTION NOTICE, served by M/s TPDDL to DSIIDC vide
no. TPDDL/G&1/2022-23/1679 dated: 21.1 1.2022, for disconnection of electricity supply for such streetlighting
connections. The Chief Engineer (Electrical), DSIIDC has submitted a reply to M/s TPDDL and copy of the same
letter has been endorsed to the MCD (Copies enclosed).

In this letter, it seems that the DSIIDC is trying to transferring his responsibilities towards the MCD.
Whereas, as per decisions taken in year — 2012-]3 at appropriate level, all such streetlights in Industrial areas
supposed to be jointly surveyed and taken-over by M/s DSIIDC for further, repair maintenance and payment of
electricity chargés etc.

The point-wise replies for the letter of DSIIDC, marked to the MCD are as under:-

I~ The DSIIDC should take-over, the jointly surveyed streetlights in industrial areas at once and to expedite joint
survey for remaining areas so as to earliest completion of handing / taking over of streetlighting and to own the
responsibilities for repair, maintenance and payment of electricity charges for these streetlighting in industrial
areas, in compliance to the order of the Pr. Sec (UD), Govt. of NCT of Delhi Orders
No.13/65/201 I/UD/MB/16873 dated: 02.12.2012,which has been communicated to M/s DSIIDC through
various letters from Electrical divisions, MCD.



Because of no response from the DIHDC for a no. of Wiltien COMMUMEANONS from vespective Blectiical
divisions and HQ, the MCD 1s foreed (o discontinue paywment of “electricity CHArges AN SERRINENONG,

caauections @ OSIOC areas. Regarding, efecurivily meters in the name of MCD, gt be possiie hat W
developer had applied edeciicity meter in the neme of MCD aad the DSUDC dide’t clanged aomiaiads &
efectricity meters connection il daed. Hence, he DSIDC showld get fhe ownership of sreafights eectiewy

meter changed in their name and must pay the Eleciricity Bills at earlest.

Further, in-ine- with the procedures being followed by the DSIDC in Narela industrial area. The DSIDC
should own their responsibilities 1o pay electricity charges & Maiutenance charges agatust public lighting i
other industrial areas as well, as policies mzy: not be difterentiated or difiérenat areas it el

Hence, in order 1 mainain law & order in DSIIDC’s industripl areas and to facilitate public at ‘latg\:,

Mis DSHIDC 1 own their responsibilities and to pay for repals, mamsenance and elecmicyyy bl paymen eie. Jor
streetlights n various indusirial areas of DSIDC.

Copy to:-
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PS 10 Commissioner: -

A Commissioner (Engg.)
. Engineer-in-Chief - 1

SE (‘E).:'cm;bx}}ff

. Office Copy

Sdf-
Chief Engineer (Electrical)-I

} For kind information of Commissioner.

Far kind mtormation.

Clvel Eugiteer (Electrealf-{



MUNICIPAL CORPORATION OF DELHI T ’7‘ g
(Engineering Department) 73, m.:,s’“”":“"’

OFFICE OF CHIEF ENGINEER (ELECT.)-l Gﬂ—;ﬂa -

Room No. 204, 2 Floor, Dr. SPM Civic Centre, Minto Road, Delhi-110002 A NE YElea

No. 8B ICE (Elect -12023-24

Sh. Vivek Behl

Chief Engineer (Elect,) / DSIIDC,
Technical Centre Building,
Wazirpur Industrial Area,
Delhi-110052

Sub:-  Regarding pending payment of Electricity Bills for Street lights under the jurisdiction of MCD

Ref-.  Previous Communication in subjected malter as under;
1. DSIIDC/CE/Elect.)/St.Lt/2022-23/68  Dated: 02/01/2023.
2. CE (Elect.)-l / MCD/ 2023/53 Dated: 23.01.2023.
3. TPODL/G&1/2022-23/1679 Dated: 21.11.2022.

This has reference lo above, may please be recalled the orders from the Pr. Secy. (UD), Govt. of NCT of Delhi, orders no.
13/65/2011/UD/MB/16873 dated: 02.12.2012 and decision taken in the meeting held on 20.01.2012 under the chairmanship of
chief secretary (GNCTD), duly conveyed vide letter No.EE(P&M)/321 dated: 01.02.2012, regarding transfer of industrial
areas/estates from Municipal Corporation of Delhi to Delhi State Industrial and Infrastructure Development Corporation (DSIIDC),
wherein the competent authority has approved transfer of the industrial areas to DSIIDC, after inventorisation of a}l the assets on
the lay out plan and directing all the Chief Engineers to take immediate nécessary action for getting inventorisation of all the
assets on the LOP and thereafter transfer of said industrial areas to DSIIDC.

Subsequently, the matter was discussed at the level of the Commissioner, erstwhile North DMC and Managing Director,
DSIIDC and as decided in this discussion, a joint team was formed to survey of these areas and prepared a planfinventory for
the same for notional hand over/taking over. Accordingly, the inventory of streetlights in these industrial areas were prepared
jointly by the team and the first lot of the said report was prepared and forwarded vide letter bearing no. CE(E)/NDMC/2021-
22/427 daled 27.01.2022 to DSIIDC for information and further signature at the end of DSIIDC (copy enclosed). However, the
same has not been fi nahzedftaken{wer by the DSIIDC. Subsequently, a no. of letters from respective Electrical divisions were

“communicated to M/s DSIIDC for completlon of handing-taking over formality and joint survey of remaining .areas, in addition
DSIIDC was also requested for payment to M/s TPDDL towards the electricity bills for street lighting in various industrial areas
under their jurisdiction, but neither any action nor replies have been received from DSIIDG in this regard. (Copies cf the letters

are enclosed for ready reference.

Oue to non-receipt of payment towards energy and maintenance by TPDDL, a FINAL DISCONNECTION NOTICE, served
by M/s TPDDL to DSIIDC vide no. TPDDL/G&1/2022-23/1679 dated: 21. 11.2022, for disconnection of electricity supply for such
street lighting connections. The Chief Engineer (Electrical), DSIIDC has submitted a reply to M/s TPDDL and copy of the same
letter has been endorsed to the MCD.,

In this letter, the DSIIDC is frying to transferring his responsibilities towards the MCD. Whereas, as per decisions taken in
year 2012-13 at appropriate level, all such streeflights in Industrial areas supposed fo be jointly surveyed and taken-over by M/s

DSIDC for further, repair maintenance and payment of electricity charges etc.
The point-wise replies for the letter of DSIIDC, marked lo the MCD are as under:-

1. The DSIIDC should take-over, the jointly surveyed streetlights in industrial areas at once and to expedite joint survey
for remaining areas so as to earliest completion of handing / taking over of street lighting and to own the responsibilities

for repair, maintenance and payment of electricity charges for these slreet lighting in industrial areas, in compliance to

Dated: EMO.?E SE- k‘f
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the ord . —vJD), Govt. of NCT of Delhi Orders No.13/65/2011/UD/MB/16873 dated: 02.12.2011, . .nhas
been communicated to M/s DSIIDC through various letters from Electrical divisions, MCD.

Because of no response from the DSIIDC for a no. of written communications from respective Electrical divisions and
HQ, the MCD is forced to discontinue payment of eleﬁtricily charges against street lighting connections in DSIIDC areas.
Regarding, electricity meters in the name of MCD, it might be possible that the developer had applied electricity meter
in the name of MCD and the DSIIDC didn't changed nominations in electricity connection {ill dated. Hence, the DSIIDC
should get the ownership of streetlights electricily changed in their name and must pay the Electricity Bills at earliest.
Further, in-line with the procedures being followed by the DSIIDC in Narela, Bawana, Bhorgarh etc industrial area. The
DSIDC should own their responsibilities to pay electricity charges & Maintenance charges against public lighting in other

industrial areas as well, as policies may not be differentiated for different areas Delhi.

Hence, in order to maintain law &order in DSIIDC's industrial areas and to facilitate public at large, M/s DSIIDC
to own their responsibilities and to pay for repair, maintenance and electricity bill payment elc. for streetlights in various
industrial areas of DSIIDC.

1,_

Chief Engineer (Electrical)-l
’

Copy lo=-
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PS to Commissioner

Addl, Commr. (Engg.)
Engineer-In-Chief

Chief Engineer (Electrical)-|
Office Copy

Chief Engineer (Electrical)-|

9-5/)—



T58/¢

Poan eovae — A

TATA POWER-DDL

@)

: Office of Head of Group (Govt Affairs)
TPDDL/GA/2024/ 226 August 13, 2024

Mr. Rajesh Gupta

Hon’ble MLA

11/3A MIG Flats Pocket B

Ashok Vihar Phase - 3, Delhi - 110052

Subject: Shifting/ conversion of HVDS Network into LTABC network at Wazirpur J.J.
Colony Constituency.

subject to ETC approval.,

Also, as per requirement of UD deptt, NOC form LOA is required, which is DUSIB in this case, and
for above locations a proposed sub-station is required to be installed. Same need to be
communicated to DUSIB as existing sulabh complex need to dismantled as suggested by your

representative during the visit for proposed Sub Station. A written consent from LOA is required

Site observations were also conveyed to your representative during the joint site visit. Site
photographs are also enclosed for your kind reference. You are requested to kindly arrange the
NoC from LoA and provide your consent for utilizing the MLALAD fund for above work so that
estimate can be put up to upcoming ETC meetings, as & when scheduled.

This is for your kind information and perusal. We shall be pleased to furnish and other
information/ clarification on the same as and when required.

Head of Group- Gouvt. Affairs
i TATA POWER DELHI DISTRIBUTION LIMITED
(A Tata Power and Delhi Government Joint Venture)
Regd. & Corp. Office : NDPL House Hudson Lines Kingsway Camp Delhi - 110 009
Website : www.tatapower-ddl.com CIN No. : U40109DL2001PLC 111526
Email ; toddi@taapower-ddl.com Tel, : 0116611 2277



TATA POWER-DDL

TPDDL/GA/2024/ 2.2 g

Deputy Secretary ( Power)

Office of Head of Group (Govt Affairs)
August 23, 2024

Department of Power, Govt. of NCT of Delhi

8" level, B- Wing, Delhi Secretariat
I.P. State, Delhj - 110002

Sub: Minutes of Meeting dated 30.07.2024.

Dear Sir,

In reference to your lettere o

noted subject regarding issues raised

Please find below point wise response of Tata Power-DDL on the issues discussed d uring the meeting:

Hon’ble MLA

Issues raised by Sh.
Rajesh Gupta,

‘no. F/E/B?/Power/2024/2563-2574 dated 30.07.2024 on the above
by Sh. Rajesh Gupta, Hon’ble MLA.

ATR

Village.

Relocation/ shifting of
DT in the Wazirpur

Joint Site visit has been done along with MLA on 26.07.2024,

an alternate space has been identified for shifting of the
subject tra nsformer,_;quect to NoC from the respective LoA.
Case will be put-up in Upcoming ETC meeting for approval as
and when scheduled. *© .

enhancement
annual basis

Issue related to load

Load enhancement s being done as per the Regulations by

" [ the DERC time to time.

Vihar area.

Issue related to tree
trimming around the
| street lights in Ashok

The tree trimming has been done at the locations provided
by Hon’ble mLA with the support of PWD Horticulture
Department.

under
Constituency

New connection issue
at the drainage (Nala)
Wazirpur

Matter has been examined and site was also visited but no
such connection has been found at the drainage (Nala)
under the jurisdiction of Tata Power-DDL. |tjs requested to
provide the specific details of the such connection, If any, so
that matter can be ‘examined specifically, However,
connection are being granted to approved Theh-Bazarri’s on
the basis of allotment letter issued by respective LOA.

This is for your kind information please.

Head of Group- Govt. Affairs

TATA POWER

DELHI DISTRIBUTION LIMITED

(A Tata Power and Delhi Government Joint Venture)
Regd. & Corp. Office : NOPL Houss Hudson Lines Kingsway Camp Delni - 110 0gg
Website - Www.tatapower-ddi.com CIN N, : U40103DL2001PLC 111526

Email : tpddi@tatapower-dal com Tel. : 0116611 2272



